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Dr. M. M. Dat: We are not aware of any
such case, where a candidate has been com
pelled to give up his studies for this reason. 
But We have issued a circular letter to all 
Universities and other post-matric  insti- 
tuLions on nth July this year requesting 
them not to press such categories of can
didates who arc eligible, for payment of 
dues which could be adjusted  when their 
scholarships money  reaches the mstitu- 
tions.  Moreover,  although  the  six- 
monthly instalments are sent to the heads of 
institution, the  institutions  themselves 
are asked to distribute these scholarships 
monthly to the students.

Shri T. B. Vittal Rao : May I know
if it is a fact that one of the reasons for the 
relatively small number of applicants from 
Scheduled Tribes is that there are no edu
cational facilities in the areas where the 
Scheduled Tribes reside ?

Dr, M. M. Dat :  That is another
question.  It is a fact that they arc more 
backward educationally. That is why the 
number of applications is less.

Shri Kajrolkar : Is it a fact that the 
amount sanctioned in the 1955-56 budget is 
not sufficient to cover  deserving  appli
cations from Scheduled Casteŝ Scheduled 
Tribes and backward classes students? If 
so, will the Ministry approach the Financc 
Ministry ?

Mineral Advisory Board

♦1528. Shri Hem Ra) ;  Will the 
Minister of Natural Resources and Scien
tific Research be pleased to state :

(a) the main recommendations made 
by the Mineral  Advisory  Board at its 
meeting held at Srinagar on the 6th July,
1955 ;  and ,

(b)  the nature of  recommendations 
accepted by Govcrnmnt ?

The Deputy Minister of Education 
Dr. K.L. Shrimali)t(a) and (b). A statement

giving the required information is placed 
on the Table of the House.  j5ee Appen
dix VIII, annexure No. 51]

Shri Hem Raj: May I know whether 
the conclusions arrived at by the Royalty 
and Dead  Rent  Committee were consi
dered by the Board, and whether any decision 
regarding  dead rent was also taken by 
that Board ?

Dr. K. L. Shrimali :  Detsliled in-
fornuition with regard to the recommenda
tions made by the Board has been given in 
the statement laid on the Table of the 
House.

Shri Bhagwat Jha Azad :  May I
kmow what action has been taken on re- 
commjendations 5 and 9 given in the state
ment ?

Dr. K.L. Shrimali : The position with 
regard to the recommendations is that the 
recommendations at serial Nos.2 and 8 have 
been accepted by Government and neces
sary action has been taken. The reconmicn- 
da i jn at serial Nos. 9 and 10 do not call for 
any action at this state.  Other recommen
dations are under consideration of Govern
ment and final decisions will be taken 
s hortly.

Shri V. P. Nayar ; I find from the 
statement—in paragraph  8—that  the
Board has recommended that until the de
posits of this chrome ore are fujly asses
sed there should be no long term export 
policy. May I know, in the event of its 
Dcing found to be very littlcy how do go 
vernment propose to preserve that quan
tity which is available now ?

Dr. K. L.  Shrimali :  If the hon. 
Member is referring to recommendation 
8, the Government have accepted the re
commendation n̂d necessary action is 
being taken,

Shri Hem Ra): May I know whether 
the  Govemmfent propose to revise such 
agreements which have been entered into 
by the companies with the village commu
nities some years back and which are of an 
unconscionable  nature ?

Dr.  K. L. Shrimali : 'Fhe recom
mendations are under consideration.

Grants to University by Reserve Bank

*1529. Dr. Ram Subhag Singh :
Will the Minister of Finance be pleased to 
state :

(a)  whether the Reserve  Bank pro
pose to give grants to certain  Universi
ties for the creation of Chairs of Industrial 
Finance ?




